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(By Hon. Mr. Justice U.C.Srivastava, V.C.)

The learned Counsel for the appellant says
that the order passed by the Tribunal has been complied
with, As the order of the Tribunal has been compl ied
with, the applicant is no longer interested in pursuing
the matter, The learned Counsel for the applicant has

also no objection, Accordingly this case is dismissed

as not pressed.,
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